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MADHYA PRADESH BILL
No. 19 of 2012

THE MADHYA PRADESH SINCHAI PRABANDHAN ME KRISHKON KE BHAGIDARI
(SANSHODHAN) VIDHEYAK, 2012,

A Bill further to amend the Madhya Pradesh Sinchai Prabandhan Me Krishkon Ki Bhagidari
Adhiniyam, 1999,

Be it enacted by the Madhya Pradesh Legislature in the sixty-third year of the Republic of
India as follows —

“Short title and [. (1) This Act may be called the Madhya Pradesh Sinchai Prabandhan Me Krishkon Ki
commencement.  phagidari  (Sanshodhan) Adhiniyam, 2012.

2. It shall come into force from the date of its publication in the official Gazette.

é&‘&;‘lf'}:z““ of (2). In Section 42 of the Madhya Pradesh Sinchai Prabandhan Me Krishkon Ki Bhagidari
) Adhiniyam, 1999 (No. 23 of 1999), after sub-section (2), the following new sub-section shall be
added, namely:—

“3. Nothing contained in this Act shall apply to water bodies, irrigation systems, tube
wells and irrigation projects which are earmarked for private sector or for
handing over such system or projects to private sector for operation.”.

STATEMENT OF OBJECTS AND REASONS
In order to provide regular benefit of irrigation to farmers from irrigation system of Government sources,
it is decided to handover Government tube wells to private sector. Therefore, suitable amendment is proposed
in Section 42 of the Madhya Pradesh Sinchai Prabandhan Me Krishkon Ki Bhagidari Adhiniyam, 1999
(No. 23 of 1999). ‘
2. Hence this Bill.

Bhopal : JAYANT MALAIYA
Dated the 28th June 2012, Member-in-Charge.
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